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CORAM

c.P. No. l4l 1 /(MAH)/2o17

SHRI B. S. V. PRAKASH KUMAR

MEMBER (J)

SHRI V. NALLASENAPATHY

MEMBER (T)

ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF THE NATIONAL
COMPAT.IY LAW TRIBUNAL ON OA.02.20I8

NAME OF THE PAR ES: BPL Medical Technologies Pvt. Ltd

V/s.

Krishnai Hospital Pvt. Ltd.

SECTION OF THE COMPANIES ACT: I & BP Code 2016

ORDER

CP No.1411/I&BP/NCLT/MB/MAH/20u

First Call : Pass over for filing withdrawal memo and consent terms.

Second Call : On the withdrawal memo filed by the Petitioner Couns€l basing on the

consent terms filed by the parties, the Company Petition is hereby dismissed as withdrawn.

Sd,t- -

v. imusrNlplrny
Member (Technical)

B.S.V. PRAKASH KUMAR
Member (Judicial)

Encl: Consent terms.

NATIONAL COMPANY LAW TRIBUNAL

MUMBAI BENCH. MUMBAI

sd/-
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BPL Medical Technologies Pvt. Ltd.
v/s

Krishnai Hospital Pvt. Ltd

trIITHDRAWAL

MAY IT PLEASE YOI'R WORSIIIP

It is most respectfully stated sneweth :ji.

.Operational Creditor

te Debtor
i5-q{} 1
L Co DAtu 3IIef+\-

O
5/.>_2.

1. That the Applicants filed the present Corporate

Petition before this Honble Tribunal for a claim ToTAL DEBT:

21.55.qD/- for supply of BPL Anaesthesia Machines and

BPL C-Arm Model C-Ray Prime as per details attached.

Amounts due lrom September 2016, and lastly on

26.04.20t7 .

2. The Operational creditor received h.lrchase Order No.

PO/FAl16-17 /13 d,ated, 13109/2016 for Rs.18,8O,OOO/- and

Purchase Order No. POlFAl16-17114 dated 13/09/2016 for

Rs.9,75,000/-.

3, For the above mentioned Purchase Order the Operational

Creditor supplied t}re required equipments vide Medical

Invoice No. PML/CST/7o1O0 daled 19l09l2016 for value of

Rs. 18,80,OO/-and Invoice No. PML/CST/70104 dated

26l09l2016 for Rs. 9,75,000/-.

4. The delivery of t].e equipments was completed by Private

Courier Service. Out of Total invoiced value Rs.28,55,000/-,

Rs.7,0O,000/- has been paid a-nd the rest is long overdue.
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5. The Corporate Debtor approached the Operational Creditor

aid gave proposal for settlement for a sum of Rs. 25,00,000/-

in full and final settlement. Both the parties henceforth agreed

to hle the Consent terms. Hereto annexed and marked as

'E rhibtt-A" is the Consent terms duly signed by both the

Parties.

6. Therefore, in the light of the present facts and circumstances

mentioned hereinabove

It is most humbly prayed as under

(a) That the present Application may be allowed and Consent

terms to be taken on record and t-l.e matter be disposed of.

(b) That any otler order be passed that this Hon'ble Tribunal

deems fit-

Dated this 8th day of February 2018

the t
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BETIORT THE NATIONAL COUPA!5Y
IIIW TRIBUITAL MII}IBAI BEITCH, AT MT'IUBII

CORPORATT II{SOLVENCY PETITION
NO. 1411 OF 2017

BPL ME'DICAL TECHNOLOGIES PUT. LTD.

.....APPLICAT{T

VERSUS

NRISHNAI HOSPITAIS PvT. LTD.

RESPONDENT

WITHDRAWAL APPLICATION

Dated this 8tt day of Feb, 2Ol8

Mishra & Co.
Advocate for the Applicaat

1O-B Bahubali Buildiag,
Ground floor, Cawasji Patel

Stteet, Fort, Mumbai- 4(X)(X)1



BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

AT MUMBAI

CORPORATE INSOLVENCY PETITION NO: 14:[1 OF 2017

BPL Medical Technologies Pvt. Ltd.
v/s

.....Operational Creditor

Krishnai Hospital Pvt. Ltd Corporate Debtor

CONSENT TERMS - WITHDRAWAL MEMO

# Amount (Rs) to be
Paid

Payment to be
made on or
before

1 Rs.5,00,000/- On 8/02/2018
Rs.2,22,222/ - L2/03/2078

3 Rs.2,22,222/- L2/04/2078
4 Rs.2,22,2221- t2/05/2078
5 Rs.2,22,222/- t2/06/20t8
6
7

Rs.2,22,222/- 72/tO/2018
Rs.2,22,222/ - L2/77/2078

Payments to be made to the following Bank Detalls by way of
electronic transfer:

)

{z

The following order is passed by the consent of parties:

a. The Corporate Debtor will pay the amount of Rs.

25,00,000/- (Rupees Twenty Five Lacks Only) to the

Operational Creditor in full and final settlement of all

its claims against the corporate debtor as set out in the

above Corporate Insolvency Petition, in the following

nine (9) installments:

2.

Rs.2,22,222/ - 72/07 /2078
Rs.2,22,222/- 1,2/08/20t8

8 Rs.2,22,222/- t2/09/2018
9
10

SuC-GH.==-



HDFC BANK LIMITED
Municipal No.8/24, RTCHMOND ROAD
CORPN DIV 61,
BANGALORE.56O 025.

NAME OF THE
ACCOUNT:

BPL MEDICAT TECHNOLOGIES
PRIVATE LIMITED

ACCOUNT NO 05230330002624

IFSC HDFC0000523

Branch Code 000523

SWIFT HDFCINBBBNG

MICR CODE 560240022

b. As and by way of the payment of the first instalment,

the Corporate Debtor has handed over in Court to the

Operational Creditor. cheque bearing No. OOO435 dated

08/02/2018 Issued by IDFC Bank, for a sum of

Rs.5,00,000/-(Rupees Five Lacs Onty.)which the

corporate debtor undertakes to honour, the remaining

9 equal instalments shall be paid by the Corporate

Debtor to the Petitioner by NEFT/ RTGS.

c. The Operational Creditor agrees and undertakes to this

Hon'ble Tribunal that on receipt by the petitioner of the

aforesaid sum of Rs.25,00,000/- (Rupees Twenty Five

Lakhs only ) all other claims and legal proceedings, if

any, of any nature whatsoever adopted by the

Petitioner against the Corporate Debtor Respondent, its

Directors, employees, etc. shall be withdrawn by the

Petitioner forthwith.

w

NAME & ADDRESS OF
THE BANK:

d. The Corporate Debtor hereby undertakes not to

prosecute any and all of the Criminal Cases that have



been initiated under the Negotiable Instruments Act,

1881, till the payment of the last instalment as

enumerated in the foregoing paragraph and that after

the complete payment of Rs.25,00,000/- as mentioned

herein, the Corporate Debtor also undertakes to

withdraw all legal cases forthwith.

e. For the purpose of this order "event of default" shall

mean the failure of the Corporate Debtor to make

payment of any of the specified instalments on their

respective due dates and within a grace period of seven

days thereafter. Should there be such an event of

default in payment of any of the specified instalments,

then:

i. The directors of the respondent company undertake to

make the payments as per the schedule.

ii. the Petition shall stand admitted and be IRP will be

take charge of the property.

oated ttris th day of February 2018.

W
ri Lli!1lTED

rctor

1..
Operational Creditor Corpo rate Debtor

J

ate
ofraAb rul C.ec(tof

a Corporate Debtor

The corporate Insolvency Petition is disposed of in these terms.



I(rishnai
HospittLl

Krishnai Hospt.t Pvt. Ltd

Valhi, Navi Mumb.i-4O0703,

I | +912t 330154OOt10 - 992U195o7
w: sw.kithnaihotpital.coh
CrN : U8s1 ooMH201 5PTC263571
Email : directors@kri5hn.ihospital.com
teamkhpl@kishn.ihospilal.com

CllllTlI.'IEI) 'llluE (iOl'Y Ol'- TIIE lulsol,U'I.ION PASSED IN'l'llll MI'IETING OI'

llOAlU) OF DIlulCl'Ol{S O}. KIUSIINAI IIOSPI'IAL PrUVA l'l'l LIMITED III'ILD ON

6th FDBI{UAtlY 20lll A'l"l lIE ltEGlSl llll}D OFTICI'I AI'SEC'I'Oll l5' PLO'l'NO'51,

oPP M II I'HA lrIIAVAN, vASIrI, NAVI MUMIIAI - 400703

Ilesolved that the disputc between BPt MEDICAL TECHNOI"OGIES PVT.LTD. and KRISHNAI HoSPITAL

PRIVATE LIMITED ls to be settled by way of.on.ern Terms-Withdtawal Memo on 08/02/2018 in

NCLT Petition no 1441/2017.

RESOLVEO FURTHER that irny of the Director of the company be authoriaed to sign the relevant forms

and documents, sLrbmat necessary details and execute documents required for the purpose of the

)

same.

True Copy

For KRISHNAI HOSPITAL PVT l-TD

lr,- )

DINECTOR

Date : FEBRUARY 6, 2O1I]

tit0

A l<

DIRECTOT

ln'

MUMBAI

o

W



BEFORE THE NATIONAL

COMPANY LAW TRIBUNAL

AT MUMBAI

CORPORATE INSOLVENCY

PETITION NO: 1441 OF 2017

BPL I,4edical Technologies pvt.
Ltd. ......OperationalCreditor
v/s

Krishnai Hospital Pvt. Ltd
....... Corporate Debtor

CONSENT TERMS -
WITHDRAWAL MEMO

j



THE NATIONAL COMPAITY LAW TRIBUNAI MUMBAI

BENCH, AT MI'MBAI

CORPORATE INSOLVENCY PETITION NO: l4l I OF 2017

BPL MEDICAL TF,CHNOLOGIES PVT. LTD.
.APPLICANT

VERSUS

XRISHNAI HOSPITAI PVT. LTD
RESFONDENT

GENERAT AFFIDAVIT \rERIFfl I{G APPLICATION

l, Mr. Samir Vinod Bhatt, Senior Manager Operations at BPL

Medical Technologies Pvt. Ltd., Authorized Signatory for Applicart

abovenamed, do hereby state on solemn alfirmation as follows:

1. I am duly authorized by Applicart to make this Affrdavit on its

behalf.

2. The statements made in the Withdrawal Application in

Corporate Insolvency Petition No. 141 I of 2017 are true to my

knowledge.

Solemnly affirmed on 8m day of February, 2018 at Mumbai.

VERIFICATION

I, Ur. SrDlt VLod Bt.tt, authorizrd signatory for Applicant

hereinabove, do hereby solcmnly alfirm and state that what is stated

in Paragraph No. I and 2 is based on my knowledge which I believe

to be true and correct

-Z{i t^

6z rs").\
F,.*S:1*/tLv/*'

NOTARIAL

NOTARIAL

,::,'ii-,,

NOTABIAL

1
.:ri . ,r.

NOTAAIAL

BEFORE ME
,i,v

BIDHU PANICKER
B.Com., LL,B.

ADVOCATE HIGH @{JRT
NOTARY (Gort. of lndia)

r..: 301. gndc., Agt, Pbt tlo.l/l9z
S.d!r_20, x.!l B.Ljl Lfld.,

Lrul IW). Na,i lllmDai, l'iahrasiEa

b
o

;
v
o

d.2
ql r.
&8
>. co
Ec
o

{r:11;"-X.,
I -r 1y51;:X" 

t '7
'.i:o-i{t

Solemnly Alfirmed at Mumbai )

Dated this 8th day ofFeb, 2017)

Nori\niAL
FOT BPL MEDICAL TECHNOLOGIES PVT. LTD

- B FEB 2018

t

gr^g-r;H\-

gArilu



','r, i M e dicat
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_ :r Te<hnototr.5

IULY 19th,2017

I SUNIL t( XHURANA, CEO a Managing Orrector of BPL MEoICAL

TECHNOLOGIES pRIVATE LIMITFP, by virt!e of lhe powers conferred on me vide

Resotution ofthe Bo.d of Direciors d.ted 12d september,2013, a c€rtjfied copy

which i5 annexed here to he;eto:6s ANNEXURE-1, I hereby.uthorise Mr. sAMIR

VTNOD 8HATT, wo*ing .',-.senioi Manager-OPerationl in BPL MEDICAL

IECHNOLOGIES PRIVAI! UM[ED.to appoint advoc.te on behatf oithe Comp.ny,
to act and Plead, sign and €xecute VakaLaths, apptications, Written Statements,
Petitions, Swear to affidavits, objection stalements, Compromise Pedlions,
Dectarations, aPpeats and paperi and do(umenlr ofwhatsoever nature and to do

at[ acts, deeds or things as may be necessary or proper for the purposes

mentioned above for and on behatf of the Comp.ny, before THE NATIOIIAL

COMPANY tAW TRIBUNAL. MUMBAl.4ooOo1, INDIA to initiate Corporate
lnsotvency Resotution Process Under rule 6 of the lnsotvency and BankruPtcy 

_ "

(Appl.icatio6 to'Adjldicating Authority) Rutes, 2016) against M/t I(nlSHNAl
HoSplTAt PW LTD.. Ptot No.51,sector 15, Near Mar.tha Bhawan opp: CIDCo

Samaj l'latL Vashi. NAVI MUMBAI, Mah.r.3htra 400 705, lNDlA. 
, ., ,

This LETTER OF AI,TTHORISATION shatt be vatid ontffor a period uo to
I1't Aug!st, 2018.

For BPL Medt.nI Te(hiotogi.5 Priv.t

,rD;.-
,ffi. n nru,,o"o

e tilniq.d

ChiefExe(utiv€ Officer and Iqanagjng oire(or

3,-

BpL M.dk.l IGh.oto!i.l pridt. Limtr.d
n.rd, Orn(: r ltn xx, 8.^..{h.a nold

^'rr.'.. 
8r.t$oa. 560 076 r,{d..

th:.9r !O la.t.t!t / 1611.!50
Iolt rn.: ltoa . ai t . rl5!
crI : u3Jr10{At01lPrcoar:a2
ry.hdEii..rkni.b.i.!.oh

t lPl r€oJct }EcrloooEs
P8/VrE

ldrorhd$&rx

ta,a-t t tt-).| | - lP

Sign.ture ot Mr. SamirVinod thatt Atte5ted

For BPI Medicat Te<hnotogiel privqte Limited

L ,-,
tA/,u''LY
l6rrL r rrxunlrua ..

r ChiefExecutive officer !nd M.naging Diredo.

Happiet Ltuinl EENa!
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EXTRACTS OF THE RESOLI.iTION PASSED 8Y THE BOARD OF OIREC TORSAT ITS I\4EETIN G HELO ON TH RSDAY, THE 12T'I SE

i

PMATH UOTEL LEELA P OLD AIRPO RT ROAD
PTEMBER, 2013 A

, BANGALO RE

RESOLVED FURTHER FHAT the common seal of lhe Company, ifrequircd, naY be afiixed to sL/ch deeds i, p@senco of any oneDiEctors of tha Company who shall sign the
RESOLVED FURIHER THAT cedilied lrue copies of the abovoresolution, as nay be be fumished lo vaious authoitiesfrom tihe to tine

rcquied.

For BpL Me
copy"

dicat Technologies pnvate Limited

T 2.00

)

<'-2-'6 13"-tl 't
Srinath Maniyal M
Company Secr.tary

f'lf i.i{$}lji.il*'r
*S,,,#Ii#:*:.

F! 8ar ),/Eon{ TECHrOroGrts Pt vArE Lm.

H, pClcr Li.lht Et/a tydry

<-'erStr-
Arlhodrd Stn h,y.

I
l,tilMSAl

I
Medic;
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BEFORE TEE I{ATIOTAI COMPAITC UIW

TRIBI'NAT MI'MBAJ BENCH, AT MI'MBAI

CORPORATE II{SOLVENCY PETITION
I{O. 1411 0F 2017

.RESPONDEI{T

BPL MEDICAI TECIIIOLOGIES I4'T. LID.

.....AIPLICANT

VERSTUS

KRISHNAI HOSPITAIS IryT. LTD.

GENERAL AT'FIDAVIT VERIFYING
Appr-rclrroN

Dated thi3 Su day ofFeb, 2018

Mllhra & Co.

Advocate for the Appltcalt

1O-B Bahubalt Buildhg, Cround Ftoor

Calea{t Patel Street, Fort

MuEbai- 4OOOO1

Eror..
21. l0Q}

Aidhu

{e)
Regd

03;"
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